)

" Casual e

\ a

ne

ADMINISTRATIVE TRIBUNAL, JODHPUR BENCH,

of unit

(C)
prays th

amen ablg 7

4
his own /

\

_,.a

He has p
directin
Annexure
,Nérthe rn

t0 the p

cannot h|;e transferred.

Mb\l}" has not

CENTR AL
' - J ODHP URa
Date of Order s 2749 .3;995‘.
0A N0.308/95
Suraj Bhan. oo AQPLICANT.
Vs.

uUnion of Indias & Ors. een RESPONDENTS.
MCe. YV.'K.. Sharnta,' Coﬁnsel fc;r the &pplicant.
felesTNP

ﬁon' b:le Mr,. N.K. Vgrma, Administrative Member.
BY THE C:)URT s '

This is an application from a temporary status

mployee Suraj Bhan who has been transferred out
of I.O.W. (C) . Jodhpur, to the unit of Deputy
» Udhampur. Learned Counsel for the applicant
at the applicant being a Casual Labour is not

tO transfer from one Unit to another without

coﬁsen{: and agaln the order has been passed by

ey
N A

the I O. '
: /,

» (C) » Northern Railway, Jodhpur whd has no

uthorlty to order a transfer from his ynit to another,

rayed for an interim relief in the matter by

g the respondents .to stay the impugned order at

2/1 dated 9.9.1995 to the Dy. Chief Engineer,
Railway, Delhi in which an attention has been drawn
rovié,ions of IREM Volume-II under which Casual Labou
The reﬁfiéaéfg%on of the applicant

so far been disposed of,

e 2.




~ long the

" applicant

o)
Tr ibunal

&

répf
DA

the

Loy’

N

presentation has not been

repres

mature . L Howevel, I dire ct
es entation of the applicant at the ea

unnecessary h

/’75

2=
filed by the applicant is very mach premature
disposed of and so

entation has not been disposed of, the

dqes'not obtain any right to approach this

In the circumstancesS, oa is dismissed as pre=

the respondents to look into

rliest s©O
arassment is caused to him.

b

( NoK, VERMA ) |
ADMINISTRAT IVE MEMBEER.

T



Y

o

‘ L N

L,
e,

s
P -

’\i?{v

oA

T

o4

i




